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IN THE CENTRAL'ADMINISTRATIVE TRTBUNAL, JATPUR BEMCH, JAIPUR.
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OA No. 603/2001

/
v
’

-nordhan fingh son of shri Gyana Ram by caste Roli aged about

- 45 years. Res;dent of Gujar Dharti Nagar,.Ajmer. Dresently

working .as Safaiwala:in the offige of - the Railway Mail

Service, Ajmer 'J''Dn. Ajmer.

\

«...Applicant.

VFRSUS'

1.\- .Union -of_ Tndla through _the  Secretary  to the

Government of Indla, Department of Posts, Dak Bhawan,,ﬂansaﬂ

4

2. :Chlef Post Master General Rajasthan Circle, Jaipur.

3. Postmaster General, gouthern Region, Ajmer . '
4. Quperintenﬂent, Railwsy-Mail Service, Ajmer.

5. . Head -Record Officer, Railwsy Mail Service, 'J'- Dn.
Ajmer. ] -

. ...;Respondents..
Mr. P.NM. Jatti, Counsel for.the applicant.

Mr. N.C. Goyal, Counsei’for the respondents.

coraM /T )
! ’ . . - ! 2

Hon'ble Mr. S.K- Agarwal} Member (Judicial)-

Hon'ble Mr. H.O. Gupta, Member (Administrative) .

ORDFR - ‘

PER HON'BLE MR. S.K. AGARWAL} MEMBER . (JUDTICTAL)

.Tn this oOA filed u/s 10 of . the Admlnlstratlve'

rFerunal s Act,'aopllcant makes. a prayer to quash and set



-

aside the prder,at Annexure A/l and to direct the respondents
to regularise the services of they applicant on the post of

. - ' . . .
Safaiwala (Group 'D') as & when vacarcy is made available.

\

v

2. 1"The facts of the case, as stated by the applicant,
are that applicant after sponsering his name From'F‘mplloyment

Exchange was selected as an. unapproved candldate (Group DY)

at Ajmer v1de order dated 20.8.1987 and temporary status was

conferred on hlm vide order dated 17.6.1992.. Tt is stated
* that Department has started. a Scheme to regularise such
workers vide order dated 12.4.1991, circulated by- Department

of Posts. Tt is further stated that applicant is given

regular - scale of pay w.e.f. 17.6. 199? and he” is gettlng all

the facilities which 1S'ava11able ‘to a Group 'D' employee of -

Central Government ‘but -he has nhot been regularlsed so far. Tt
is stated that _an OA No. ?'51/qq was dec1ded on 5.11.99 vide
whlch this r11rlbunal had held that whenever vacancy occurred ,

the serv1ces of the appllcant bhe regularlsed~ Tt id stated

A

that case of this appllcant 1s 1dent1cal to the dec1s1on/1n'

OA No. ?51/Qq Therefore, appllcant is aJso entltled to be

regularlsed on' the post of qaf-'alwala (Group 'D! ) ‘hut

'respondent s department ‘wants to’ bring th1s order ineffect
by issuing its order dated\Sl 10,2001, Therefore, -applicant
filed this on for the rellef, as above. R .

-

- 3. k Reply was filed. Tt is admitted- 1n the reply that
applicant was engaged_ as  an unapproved candldate in. HRO,
Ajmer " vide order - dated 29.8. 1987 and temporary status was
'conferred on -him vide order dated l7 6.92. Tt is Further
lstated that 51nce .then appllcant 1s contlnulng as temporary
status hikder Mailman ‘in HRO Ajmer. Tt is also stated that
\Work of  Safaiwala .is to be glven on contract bas1s and

tenders for ' sweeping work were invited vide letter dated

31.10.2001 but appllcant filed above OA before this Trlbunal

-challenging the actlon ~of the .SRM, Ajmer ~for- work of
Qafalwala to be given on contract basis and stay order was
issued by this Tribunal. Tt is stated that work oF analwala

llS to bhe glven on contract ba51s by the department on account
. !




:751/99 decided ., on 5. 11 9g., - - |

6. . We, therefore, dlspose oF this OA w1th the direction

‘procedure of law.

(H.0. GUPTA) . -

)

of economic measurées and there is” no intention of the.

-department to remove the appllcant from serv1ce. it is stated

that applicant is not. entltled to regularlsatlon on the post

of qafalwala as he has no, claim for ‘regularisation on the

selected | post. ‘Hence appllcant has no .case _ For

regularisation.
Y

N\
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perused-the”whole record:

5. The learned counsel for  the applicant during the

course of arguments has vehenently urged)that the:case of the
appllcant is squarely covered by the decision in OA Wo.
?51/9q decided on 5.11.99. Therefore, learned counsel for the
appllcant submits that this OA\may be \disposed of as perathe
decision given in the aforesaid. OA"We have the heard the-

1earned counsel for the respondents also and perused the

: order passed in OA No . ?51/9o dec1ded on 5.11.99. Looklnc to

the facts & 01rcumstances of thlS case,  the case <3f ‘this

appllcant is, squarely covered. by the decigion in O0OA MNo.
. .

\

!

. to the respondents to consider .the applicant for  regular
'app01ntment in Group 'D' post as & when. vacancy 1s made
available. Till that time, the applicant 'shall not be-

dlsengaged provided that work is avallable. Tn novcase, the

appllcant w111 nﬁt be dlsengaged w1thout follow1ng the proper

-

' " (2.K. AGARWAL)
MEMBER (A) o . ' MEMBFR (J).

4. - Heard the learned counsel for the parties and also

~
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